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CASE NO. :
Appeal (civil) 1556 of 2008

PETI TI ONER
SUNDARAM AUTOMOBI LES

RESPONDENT:
C. N. ANANTHARAM & ANR

DATE OF JUDGVENT: 22/02/2008

BENCH
ALTAVAS KABIR & J. M PANCHAL

JUDGVENT:
JUDGVENT
ORDER

Cl VI L APPEAL NO. 1556 OF 2008
(Arising out of SLP(C)No. 13201/2006)

Leave granted.

Thi s appeal i's directed against an order dated 26.7.2006 passed by the
Nati onal Consuner Disputes Redressal Conmi ssion in revision petition
No. 1585/ 2006 fil ed by the appellant herein. Fromthe order inpugned it will
be evident that the revision filed by the appellant was adnmitted only on the
poi nt of paynent of easy nmonthly-instalnents and rate of interest, thus
foreclosing any further argument with regard tothe liability of the
appel l ant to pay conpensation to the conpl ai nant.

It was al so submitted on behalf of the appellant that similar revision
petitions have been filed by the manufacturer and al so by the appel |l ant
and the same are al so pendi ng before the Nati onal Comm ssion
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Havi ng heard | earned counsel for the respective parties we are of the
vi ew that since the question regarding liability to make payment is still
open before the National Comni ssion, the Conm ssion ought not to have
foreclosed the case of the appellant regardingits liability to make such
paynment .

In that view of the matter, we set aside the order passed by the
Commi ssion only with regard to the observation nmade regarding
admi ssion of the revision only on the point of EM ampunt and rate of
interest, and we remt the matter to National Conm ssion for hearing and
di sposal along with two the other pending revisions as expeditiously as
possi bl e, but preferably within a period of six nonths fromthe date of
comuni cation of this order.
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We nake it clear that we have not gone into the merits of the case and
parties will be at liberty to urge all points before the Comi ssion.

The appeal is disposed of accordingly. There will be no order as to costs.




